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(c) The recommendations have
been noted and will be given due
consideration in any scheme of reor-
ganization of the pattern.

Seizure of Currency Notes Etc., from
a Chinese Woman

3377. Shri P, K. Deo: Will the Mi-
nister of Finance be pleased to state:

(a) whether currency notes worth
Rs. 66,000 and some liquor bottles
have been seized from a Chinese
woman in Bombay lately; and

(b) if so, details therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). No such
seizurc has been made by the Cus-
toms authorities. It is, however, un-
derstood that the Bombay Police
authoritics raided the preunises of one
Mrs. Chang Gow-Giw in Bombay and
scized three bottles of brandy and
also Indian currency amounting o
Rs. 66,000 and that Mrs. Chang was
arrested on 31st May, 1962, for being
in possession of foreign liquor with-
out a permit under the Prohibition
law. The Bombay Police are carry-
ing on further investigation.

Liquor Consumption in Delhi

3378. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state what steps Government have
taken to check the abnormal increasc
in liquor consumption in Delhi during
the lasi five years?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
following measures have been adopted
by the Delhi Administration towards
gradual prohibition in Delhi during
the last five yearsi—

(i) Reduction in the number of
country liquor shops from 7 to 2 and
removal of the remaining two shops
to remote locaties.

(ii) Reduction in the saleable
strength of country liquor from 20
degrees under proof to 50 degrees

under proof.

‘(iii) Imposition of quantitative res-
triction in the case of country liquor

vends by not allowing the licensees to
sell more than 1,20,000 gallons (5,45,515
litres) during the year 1962-63.

(iv) Public drinking in restaurants
and dhabas etc. of both foreign and
country liquor has been prohibited.

(v) The sale and consumption of
foreign liquor in cinemas and rail-
way refreshment rooms has been pro-
hibited.

(vi) Licensing the sale of x‘ore'xf‘n
liquor in clubs and restricting the
consumption therein by members only.

(vii) Confining the consumption of
forcign liquor in hotels to the resi-
dents of the hotel in their rooms only.

(viii) Reduction in the limit of
retail sale to an individual from 12
quart bottles to one litre.

(ix) Reduction in the limit of pos-
session of an individual to one litre of
foreign liquor. Previously a persen
could possess any quantity of foreign
liguor for his bonafide consumption.

(x) Introduction of 137 dry days in
a year.

(xi) Prohibiting the sale of country
liguor and foreign liquor to persons
below the age of 25 years.

(xii) Prohibiting the employment of
children and women on the premises
licensed for the consumption of liguor.

(xiii) Reduction in the sale hours.

(xiv) Enhancement of punishunent
for repeated offences and prescribing
a minimum punishment for illicit dis-
tillation.

(xv) Increase in the rates of duty
cte.

Steel Plant in Mysore

3379. Shri Chandriki: Will the Mi-
nister of Steel and Heavy Industries
be pleased to state:

(a) whether Government are awarc
that the people of Bellary district in
Mysore State are consistently demand-
ing crection of a steel plant in their
district  because the most superior
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quality ore available in India today
is from that district;

(b) if so, whether Government pro-
pose to erect any steel plant in that
district in the Third Five Year Plan
period;

(¢) how many stcel plants are we
going to have in the Third Five Year
Plan period; and

(d) whether any sites have been
selected for the location of such plant<?

¥he Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) to (d). During the Third Plan
Period, it is proposed to set up a new
steel plant at Bokaro. The question
of setting up a pig iron plant based
on Neyveli Lignite—representing an
initial stage in the establishment of a
steel plant in the Southern regicn is
at present under the consideration of
a Techical Cocmnmittee, who are ex-
pected to report on a suitable location
for the plant as well. A similar Com-
mittee is exawnining the technical and
economical feasibility of setting up a
pig iron or stcel plant based on the
iron ores of Bellary district
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